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BUSINESS ADVISORY COMMITTEE
S F1FTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to move:

“That this House do agree with
the Fifteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 8th April, 1981.”

MR. CHAIRMAN: Motion moved:

“That this House do agree with
the Fifteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 8th April, 1081.”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir...

MR. CHAIRMAN: You are a mems-
ber of the committiee which has taken
thig decision.

SHRI JYOTIRMOY BOSU: I was
not a party to that decision. I made
certain observations and a certain
appeal. That wag over-ruled. So, I
have to seek the protection of the
House.

THE MINISTER OF INFORMA-
TION. AND BROADCASTING (SHRI
VASANT SATHE): This is not the
practice, don’'t do it.

SHRI JYOTIRMOY BOSU: Let the
Minister mind his own business,

MR. CHAIRMAN: Have you given
in writing to the Minister concerned
that you do not agree with this?

SHRI JYOTIRMOY BOSU: I do
not write to the Minister; I write to
the Speaker. I have given notice that
I want to make certain submissions.
This morning I gave the notice.

MR. CHAIRMAN: When the meet-
ing was taking place...

SHRI JYOTIRMOY BOSU: There
is no provision for giving a note of
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dissent in thig sort of committee. Only
in Select Committees there is provi-
sion for giving a note of dissent, That
is the trouble. Therefore, I seek the
protection of the House,

MR. CHAIRMAN: Will you please
quote the rule under which you are
Taising it?

SHRI JYOTIRMOY BOSU: When-
ever a substantive motion is put be-
fore the House, if a Member gives in
writing that he wants to make a sub-
mission, he acquires a right to speak.

MR. CHAIRMAN: Under what
rule?

SHRI JYOTIRMOY BOSU: Under
the rule governing debate on motions.

MR. CHAIRMAN: . You have simply
said you want to speak.

SHRI JYOTIRMOY BOSU: I have
said that I want to make some sub-
missions on item number so and so.
If you want elaborate drafting to be
done, I shall get it done.

MR, CHAIRMAN: What is your
opinion?

SHRI JYOTIRMOY BOSU: When-
ever a motion is put any Member can
speak on that.

MR. CHAIRMAN: Rule 290 says:

“At any time after the report has
been presented to the House a
motion may be moved that the
House agrees or agrees with amend-
ments or disagrees with the report:

Provided that an amendment
may be moved that the report be
referred back to the Committee
either without limitation or with
reference to any particular mat-
ter:

Provided further that not more
than half an hour shall be allotted
for the discussion of the motion
and no member shall speak for
more than five minutes on such
motion.”
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SHRI JYOTIRMOY BOSU: That is
exactly where I come. Even if I do
not give an amendment and I want
to participate in a discussion on that
motion itself and for that if I give
prior initimation to the Chair, I be-
come entitled to speak. This is my
humble submission.

MR, CHAIRMAN: Some Members
have moved their amendments. Let
them move their amendments and
then you can speak.
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SHRI JYOTIRMOY BOSU: What
is agitating the minds of many of us
and I have been highlighting it along
with other friends to those sitting
opposite on the Treasury benches, is
the Contre’s intervention in the States
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affairs. Things which happened on
3rd in Calcutta and in some other
areag in West Bengal were such as
will make any right thinking person
sit up and think what they are upto.
We wanted a discussion on the Cen=
tre’s intervention in the affairs of the
State through their own machinery,
namely, radio, railways, banks, ete

MR, CHAIRMAN: So, your submis-
sion ig that it shopld be included
the business?

SHRI JYOTIRMOY BOSU: Yes.
MR. CHAIRMAN: That is all right.

SHRI JYOTIRMOY BOSU: There
is one more very serious thing. The
Prime Minister has stated in Jammu
and Kashmir “I shall dismiss a non-
Congress Government in half an hour’s
time”. These are very serious matters
and democratically-minded people are
very alarmed. We must discuss this
thing on the floor of the House.

MR, CHAIRMAN: I shall now put
the amendment, moved by Shri
Madhukar, to the vote of the House.

The Amendment was put and nega-
tived.

MR, CHAIRMAN: The question is:

“That this House do agree with
the Fifteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 8th April, 1981."

The motion was adopted.
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13.38 hrs,

MATTERS UNDER RULE 377

/i) NFED FOR CONSTRUCTION OF THE
SFCOND PHASE OF THE JAKHAPURA-
BANASPANT RAILWAY LINE FROM
DarTarr To BANSPANI IN ORIssA.

SHRI HARIHAR SOREN (Keon-
jhar): Sir, the construction of the
seconé phase of the Jakhapura-
Banspani railway line from Daitari
to Banspani is very necessary for
the economic development of Orissa.
This rail link would facilitate the
development of the mineral-based
industrles in the State, particularly
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in the district of Keonjhar, and pro-
mote the development of Paradip
Port.

Keonjhar district is predominantly
inhabited by tribal people and 80
per cent of them live below the po-
verty line. They earn their liveli-
hood by working in the fields and
mines. The condition of the small
and marginal farmers is very piti-
able due to the extensive damage
caused to their crops by the severe
drought, which prevailed in this dis-
trict last year. This large section of
the poverty-stricken and joblesg peo-
ple can be provided with work, if
the construction of the 147 km
Daitari-Banspani rail link is started.
Millions of tonnes of iron ore, men-
ganese, chromite and bauxite can
be transported from the mines of
this district to Paradip Port at a
cheaper cost by this rail link. Apart
from this the forest and the general
goods traffic would be generated, in
course of time, since this line con-
nects the most important industrial-
cum-mining belt of the country with
the deepest port of India, Paradip.

The Orissa Government has pro-
posed setting up a number of indus-
tries, anticipating that this line would
materialise, A sponge iron plant at
Tangarani, near Keonjhar garh is
under construction, and the establish-
ment of two similar plants near Bans-
pani rail head with the joini collabo-
ration of I.P.I.C.C.L, and Messrs.
Tata Steel Limited have been approv-
ed. All these projects are vitally
linked with the extension of the rail
link from Daitari to Banspani., Un-
less the construction of the second
phase, that is, Daitari-Banspani is
taken up, it will not be possible to
realise the full benefits of the high
grade minerals available in abund-
ance in the Keonjhar district. There-
fore, I demand that the Government
of India should take immediate steps
for the construction of the above rail-
way line,



